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CATHOLIC CHURCH PREMISES 
AND ECCLESIASTIC ORDER 
(RESTRICTION OF POLITICAL 
ACTIVITY) BIJ.L--.<:ontd. 

bll Shri· Nagi Reddll 

Mr. Deputy·Speaker: The House will 
now resume further discussion" of the 
following Motion moved by Shri Nagi 
Reddy on the lst April, 1960:-

"That the Bill to restrict the 
use of Catholic Church for political 
purposes and the participation of 
ecclesiastic personnel of the 
Catholic Church in political acti-
vity, be taken into consideration". 

Out of 2 hours allotted for discussion 
of the Bill, 1 hour and 14 minutes 
have already been taken on the lst 
April, 1960, and 46 minutes remain. 

Shrl T. B. Vlttal Rao (Khammam): 
llay I request that the time may be 
extended by at least half an hour? 

Shrl c. It. Bhattacharya (West 
Dinajpur): May I be permitted to 
introduce my Bill? 

Mr. Deputy-Speaker: I called out 
the hon. Member's name. He was not 
in lhe House. 

Shri c. It. Bhattacharya: You were 
calling Shri Braj Raj Singh to speak 
on the Demands for Grants of the 
Ministry of Finance, at 2-30 P.M. So 
I thought he would be continuing fOr 
some time and therefore I went out 
for a while. 

Mr. Deputy-Speaker: I will give 
him an opportunity. 

Shri AmoltiDdo GbGMI (Uluberia): 
'nle time may be extended by at least 
.. If an hour. 

lWr •. o..aty-Speaker: If that be the 
will of the House, I shall have no 
objection. 

Some HOIl. Members: Yes. 

Shri Ignance "Beck (Lohardaga-
Reserved-Sch. Tribes): I rise to 
oppose the Bill as it is presen ted. The 
reasons are various. I believe on the 
last occasion one of the hon. Members, 
Shri Maniyangadan, went into minute 
details and explained the whole posi-
tion. I will merely touch on those 
very points here and the re and try to" 
impress upon the House certain mean-
ings attached to the Bill. 

First of all, let us understand what 
exactly is the meaning of the Bill. 
The Bill prohibits the religious autho-
rities of the Catholic Church from 
taking part in politics. This Bill has 
been introduced in this House just 
after the Kerala elections. I presume 
that during those elections, the Com-
munist Party suffered some reverses 
due to the Catholics. Perhaps their 
impression is that the ecclesiastical 
authorities have come in their way. 
Hence this Bill. 

In order to clarify the position, I 
think i! would be better that we 
understand what is a Catholic Church 
and what are its aims and objects. 
The Catholic Church is an organisa-
tion and a world association. It has, 
like every association, its aims and 
objects upon which it is based. It i. 
an organisation purely spiritual and 
not temporal. But its members are 
all human beings, like you and I. It 
recognises the existence of one God, 
one supreme God, and its aims and 
objects deal with the relation of man 
to that supreme God. So the basis of 
this religion is the existence of one 
God. On the other hand, the Com-
munists do not admit of God in their 
political or organisational system. 

My Communist friends say that the 
isaue b political. It is not political. 
The Catholic priests have to direet 
their members to do certain things. 
just because they want to protect and" 
defend their fundamental Ideal aa 
embodied in the aims and objeets of 
their association. They believe In 
God whereas the Communists 40 not,. 
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therefore they must have been 
advised, as is done everywhere, not 
to support the Communist candidates. 
This is not because it is a political 
issue but be ~ they want to defend 
the cardinal principle of their religion, 
namely, the existence of one God and 
rejection of materialism and atheistic 
creeds. This is not at all political. It 
was the duty of the priests to protect 
th"ir subjects in terms of the Catholic 
Church's aims and objects on which is 
based their very existence. 

So, as I said, the priests did not 
take part in politics. Under the Con-
stitution, and rule,s and regulations of 
the Catholic Church, the clergy are 
not to take part in politics. The 
e b~r  tne Catholics, wherever 
th"y may be, In whatever country they 
may be, are free to accept any 
political party they like except that 
which is based on atheistic, materia-
listic or revolutionary creeds, For 
instance, in this very House, Shri 
Maniyangadan belongs to the Congress 
Party and I belong to the Jharkhand 
Party, Both of Us arc equally good 
Catholics before the Church and 
before the Church authorities. Like-
wise, there are many Catholics who 
are Socialists or who have chosen 
other political parties and organisa-
tions. So long as the organisation 
which they wish to j01l1 is not 
atheistic, materialist or revolutionary, 
they are free to join any political 
party they like. The Catholic Church 
does not in any way prohibit them. 
But it definitely forbids them from 
joining the Communist Party. There 
comes the rub; the Communists do 
not believe in God whereas, the 
foundation of the Catholics, is god. 

What about the ecclesiastical autho-
rities? How far are they free to take 
part in politics? Because the Catho-
lics can choose any political party 
they like, other than those which I 
have mentioned above and because 
their followers belong to various poU-
tical parties, the priests are forbidden 
to aUy themselves with any one parti-
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eular political party, that is, to enrol 
themselves as members of or take part 
actively in anyone political party. 
But, as private individuals, and as 
citizens of the country, they do 
exercise their individual rights in the-
matter of the vote and in the matter 
of having their own private opinions 
about any poli\ical organisation. They 
have their followers belonging to the 
Congress or the Socialist party or the 
Jharkand or any other party-but they 
themselves are not allowed to enrol 
themselves as members to any parti-
cular political party. This is the posi-
tion of the ecclesiastical authorities. 

In the rourse of the speeches, certain 
things have been brought In this 
House as showing that the Catholics 
are anti-national or going against the 
policy of the Government. Before 
answering it or before even thinking 
seriously about it I would ask my own 
communist friends just to think what 
their position in this regard is. Are 
they very nationalist? I will not 
expand this point more but I would 
just point out the situation in the 
Indo-China border question and leave 
it at that. 

They have also tried to impress the 
House that on the question of birth-
control the Catholics are against it 
and so on. Therefore, they are not 
nationalists. (Interruptions). 

8hrl NarayalWlkutty Menon 
(Mukundapuram): Just now? 

8hrl IlJIBCe Beek: In the course of 
the debate and not just now because 
1 am the first speaker loday. 

We are not against birth-rontrol. 
But, what is birth-control? U you 
mean the use of tablets, surgery and 
all the rest of it, we are against it. 
But if you mean birth-control by the 
reasonable Brahmachari method, by 
the method of restraint, we are with 
you. We do not say produce children 
like rabbits. Certainly not. But we 
say, have children like reasonable 
men, by natural means, by reasonable 
restraint and not use any WU18tura! 
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"'means to restrict it. Wherever there 
js any unnatural means used, we are 
.against it; wherever it goes against the 
laws of Nature we are against it. 

This is our conception. I do not 
know what is the conception of the 
.communists about it. They are using 
tablets, surgery and other things-and 
avoid consequences. (Interruptions) . 
'There is the law of cause and effect. 
If we cause something, there is an 
effect, we have to bear the conse-
qunces; that is the natural law. 
Nobody says that you should inevi t-
.ably use the cause. 

Mr. Deputy-Speaker: Now, he is 
.going into the philosophy of it, leav.n. 
religion as well as politics. 

Shrl IgDaee Beck: They have 
brought that in, Sir. I will leave It 
.at that. (Interruptions) . 

Mr. Deputy-Speaker: Order, order. 

Shrl Ignace Beck: So they are 
.accusing us that we are against birth-
.control. We are not against birth-
control but we are against unnatural 
means used. 

Then, Pandit Nehru's name has 
been brought in; that the Catholics 
have been speaking against Pandit 
·Nehru. We are all individuals. He 
is also an individual. I can speak 
against him; I can hold different views 
from him. (Interruptions). He is not 
aU knowledge. He is certainly a great 
man; we do revere him; we do admire 
him. But then to say that because 
·one speaks-----one Catholic speaks-
.against Nehru's policies, he becomes 
.anti-national, is not justified. I do not 
know how it can be. In that case 
whole of India is anti-national because 
many speak against him. 

Shrl NaraYllD8.llkutty Menon: Is the 
whole of India speaking against him? 

Shrl Nail Reddy (Anantapur): In 
.certain mattel'8. 

Shrl Ipsee Beck: Yes, in certain 
matters. But these days you are try-
ing to ftatter him. I know whyl 

Then Shri Neogy's report about 
Madhya Pradesh has also been made 
much of. I would not say much 
about it. But I would ask just to see 
the rejoinder of it also. To every 
thing there are always two sides to 
the picture. Examine both the 
pictures and then you will find for 
yourself what Neogy Report means. 
One of my friends met 8hri Neogi. He 
asked rum: "In the report you seem 
to impress that you are against con-
version, but how is it that today you 
are a Buddhist with aU your people of 
50,000 Buddhists. Today, Shri Neogy 
himself is a convert to Buddrusm. 
(Interruptions). Although he spolte 
against conversion. 

Then the case of Father Mendoza 
has been brought in. He is an ex-
Jesuit. His case has been brought in 
as indicating samerungs as very reveal 
ing, about the whole Catholic organi-
sation and the Catholics. An ex-Jesuit 
or anybody who is chucked out of his 
association, even a Congressman or a 
Communist who is thrown out of his 
organisation, I do not trunk will speak 
good trungs about that organisation. 
So, I do not attach much weight to 
Father Mendoza's revelations. 

Thirdly, foreign money has also 
been brought in. It was said that 
they are using f.oreign money in this 
country and so on. Has there been 
any misuse of foreign money1 Has 
any deftnite instance been brought out? 
U there is some misuse of foreign 
money let it be brought to the notice 
of the Home Ministry. We would 
welcome that. But do not simply say 
that foreign money is being misused 
and throw dirt everywhere. 

I would like very much foreip 
money to come in the country. We 
must examine how foreign money III 
being spent. If It is improperly 
spent, check it. You have eve1'J' 
means to check it. It is spent for 
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educational institutions, for hospitals 
and charitable institutions, for the 
leprosy institutes and big colleges and 
so on. Are there so many Christians 
to avail of all these opportunities? 
Not even perhaps one per cent. of 
Christians are there to avail them-
""elves of these opportunities. The 
money is spent for our country as a 
whole. 

Mr. Deputy-Speaker: The hon. 
Member should conclude now. 

Shrt Jrnaee Beck: Finally, they 
seem to lay much stress on the control 
of the educational system by the 
missionaries. The educational system, 
among the Catholics, is a very import-
ant thing. They take up all this work 
with great expenditure not because 
they just want to convert people but 
because also they want to inculcate 
the right Christian principles. That 
will create godly leaders among men, 
in India or anywhere else. 

I believe the communists are also 
very keen on having control over these 
institutions in order to inculcate the 
Russian system, communism. It is a 
very important point for any organisa-
tion or society which wants to incul-
cate the right principle-or even the 
wrong principle-that it should get 
control of children and inculcate its 
principles. Equally keen are the 
Catholics to inculcate the right prin-
ciples in their schools. With these 
few words, I oppose the Bill. 

Mr. Deputy-Speaker: Shri Aurobindo 
Ghosal. Now, no hon. Member should 
exceed the time-limit of ten minutes. 

Shrl A1I1'OblDdo Goo.!: Mr. Deputy-
Speaker, I whole-heartedly support 
this Bill. But I must say that I would 
have been happier if these provl9ions 
had been extended to the mosques 
and temples. A time has come to take 
some decision on this point because 
we know how the Churches from the 
beginning have tried to control politics 
of our country. There Is at least one 
very important report-Neogy's'report 
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-which was already referred to. 
There are again the recent happenings 
in Kerala. Therefore, no religious 
organisation or institution should be 
allowed to dabble in politics. Comin, 
from West Bengal, I know how terrible 
it was to carryon daily political 
activities when it was under the 
Muslim League rule, when politics was 
used to be cooked up in the mosques. 
So, religion should be separated from 
politics. The additional danger is that 
these are foreign institutions and at 
a time when we are trying to forge 
a political force in our country, we 
must be careful about giving them 
room to interfere in our political life. 
Most of these missionaries are guided 
by the policies of the foreign coun-
tries. I shall give only three examples. 

Two years after the Sepoy Mutiny, 
the then Prime Minister of England, 
Lord Palmerstone said: 

"It is not only our duty it is in 
our interest to promote the diffu-
sion of Christianity as far as 
possible throughout the length and 
breadth of India." 
Lord Halifax, once the Secretary of 

State, said: 

"Every additional Christian i. 
an additional bond of union with 
the country and an additional 
source of strength to the Empire." 

While introducing the Missionaries to 
the Prince of Wales, Lord Reading of 
Bombay said: 

"They were doing for India more 
than all these civilians, soldiers, 
judges and Govemors whom Your 
Highness has met." 
Shrl MaDlyanpdaD (Kottayam): 

Are any of them Catholics? 
Shrt Nag! Keddy: May not be. 

Shrl AaroblDdo G--.J: So, th_ 
missionaries, even at that time, were 
considered their second line of defence. 
Durin, the British period, there was 
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no necessity of their coming into 
politics openly but after Independence, 
they had changed their ideas. 

Shri ManlYlUlCadaD: On a point of 
Order, Sir. The Bill is restricted to 
Catholic Church alone. He brings in 
activities of other sections and charges 
as if all that is due to the Roman 
Catholics. He seeks to create that 
impression. 1 submit that it should 
not be allowed. If he says anything 
about the CathOlics, 1 have no objec-
tion. 

Mr. Deputy-Speaker: He may be 
arguing that there have been foreign 
missionaries, Catholics or otherwise, 
who have taken part in these things. 
Let him develop the argument. There 
is no point of order in this. 

Shri Auroblndo Ghosal: In the 
report of the Ecumenical Study Con-
ference for East Asia held under the 
auspices of the Study Department of 
W.C.C. at Lucknow in 1952, it was 
declared that the Churches must be 
prepared to recognise that the changes 
in the structure of society can be 
effected mainly through political action 
and that, therefore, they must be pre-
pared to accept the necessity of 
political action as a meims of promot-
ing social justice. This change had 
been done after the transfer of power, 
after the British left. So, we find that 
their political activities had come 
down to some extent. We know that 
in Kalimpong and in Kashmir so many 
missionaries had been expelled from 
this country because of their spying. 
It is very difficult to prove but several 
missionaries are spying on behalf of 
their countries. 

Mr. Deputy-Speaker: The hon. Mem-
ber, Shri Maniyangadan has taken 
objection that it does not apply to the. 
Roman Catholics alone. It may be 
any other person, even an outsider. 

Shri Aaroblndo Ghca1: It is part 
of their work-Roman Catholics and 
Protestants. We have seen it from 
OUr experience in Kerala. They have 

n erf~re  in the political sphere. 
Naturally, what could be said about 
the Protestants is also equally appli-
cable to the Roman Catholics who are 
doing social work and for that reason 
1 am extending the sam motive to 
them also. 

It has already been said that from 
Jan uary 1950 to June 1954, a sum of 
Rs. 29,27,39,000 of foreign money had 
come to our country through the 
Churches. 

Shrl Manlyanpdan: Catholic 
Churches? 

Shrl Nag! Reddy: Ninety per cent. 
Catholic Churches. 

Shrl Auroblndo Ghosal: All 
Churches; that is the total. '" (I"ter_ 
ruptio" •. ) The most inlluential section 
in India is the Lutheran World 
Federation because they are the most 
numerous of all the Protestant bodies. 
Government should be careful to res-
trict them from taking part in politics. 
We were told on the lloor of the House 
that some Bishops issued ex-com-
munication orders. The previous 
speaker, Shri Ignace Beck, informed 
the House that there was a binding 
that the people would not join some 
political parties who are revolutiona-
rie.. 1 do not know what he means 
by revolutionaries. Much blood has 
been spUt for the spread of 
Christianity-whether Catholic or Pro-
testant-and anyone who reads llistory 
of Europe knows it. 

Lastly, one of our greatest poets, 
Tagore, has said: 

"Waka Dilo Ma!'ldhondo Ra;dando 
rupe Phoal" Sarbari". 

In his well-know work, Ma" of 
Desti"1I, Bernard Shaw, one of the 
greatest of the English dramatista 
portrayS the character of Englishmen 
in the words of Napoleon: 

"When he wants a new market 
for his adulterated Manchester 
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goods, he sends a missionary to 
teach the natives the Gospcl of 
Peace. ~ natives ~  the mis-
sionary; he flies to arms in defence 
of Christianity, lights fQr it, 
conquers for it and takes the 
market as a r: ward from heaven." 

That is the main characteristic of 
the whole Christian religion. 

Mr. Depu'y-Speaker: That is the 
.objection. He can say some nations 
are exploiting thaI in the name of 
religion. Now, he should conclude. 

Shrl AurobiDdo Ghosal: But all these 
nations profess that roiigion. I may 
say that some nations arc exploiting 
but all these nalions profess 
Christianity. That is the point that 
I wish to put forward. 

Shri D. C. Sharma (Gurdaspur): 
Mr. Deputy-Speaker, I do not want to 
, go into the local controversies. There 
are such controversies on this Bill. I 
think this Bill can be looked at from 
three points of view. In the first 
place, thero is the question of principle 
involved. It is this whether the place 
of worship that belongs to Hindus or 
Muslims or Christians or Parsis should 
be used for political propaganda. That 
is the quostion. I look at this ·BlIl 
lirst of all from that point of view. 

15 hrs. 

The second angle from which I look 
.8t this  Bill is this. Has the Catholic 
'Church done more harm than any 
-other religion so far as the political 
propaganda is concerned? 

The third point is this. What is the 
definition of the sacredness so far as 
the temple .or any olher place of 
wor!=:hip is conc-rned? 

So far as the fundamental r n ~ 
underlying this Bill is concerned, I 
1hlnk, there cannot be any two 
opinion.. The place of worship should 
b" kept sacred and Inviolable. Poli-
iical propaganda should not en!er into 
'Ihose sacred places. They should be 
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used only for worship and for reli&ious 
purposes and for nothing else. If I 
am a catholic, I have a right to '0 to 
a ca tholic church and listen to • 
sermon. Nobody can prevent me from 
that. If I am a Hindu, I have a ri,ht 
to go to the temple and listen to the 
redtations from the holy books of 
Hindu. I think, these are the inviola-
ble and inalienable rights of an Indian 
citiz"n to whatever religion or group 
he msy belong. We cannot prevent 
anybody from going to his place of 
worship or from taking part in those 
religious and spiritual observations 
which are inherent in that religion 
At the same time I would say that 
every citizen of India has a right tr" 
belong to any political group that he, 
wants. If I have the right to belone 
10 the Congress Party, somebody el.e 
has a right to belong to some other 
party. This right i. given to us by 
the Constitution. Therefore, you cafl-
not say that the Catholics do not 
belong to this political ,roup or that 
political group. Everyone has a right 
to join any oplitical irDup that be 
likes. There cannot be any curb 
placed upon the political conviction. 
of any person. There cannot be any 
restriction placed on a person so far 
as propagation of hi. political views 
is concerned. These are fundamental 
rights. The question is where should 
these fundamental rights be exercised, 
where should these great rights be 
practised. 

Now, I feel that no place of worship 
to whatever community it may belon, 
should be-it I can use the word-
soiled by the preaching of any poli-
tical doctrine. If a person says to 
me, "You are not a Hindu because you 
belong to the Congress Party, or you 
are not a Hindu because you beloR& 
to some other party", I would .ay that 
tha' gentleman is behaving like 8 
member of the Spanish inquisition 
which was there in the Middle Ages. 
I would not accept the position like 
that. 

would ask the hon. Home 
Minister that if he .... aJ\U pORor ill 
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this country, if he wants good Gov-
ernment in this country, if he wants 
good public relations among the 
different sections of the society, if he 
wants that there should be no breach 
of peace between one group to what-
ever religion it may belong and the 
other, he should bring forward a Bill 
which should say that no place of 
religious worship should be used for 
purposes of political propaganda. Well, 
I do not want to take into account the 
conditions that prevail in India where 
we are proud of secularism, where 
we have laid the foundations of 
secular State. I am not going into 
the history of free India which is in 
the thirteenth year. But I can tell 
you that most of the political organi-
sations that have tried to disrupt the 
unity of India, that have tried to bring 
about bad relations between one group 
and the other group, that have tried 
to crrate social and political rift 
between one community and the other 
community were born, were nourished, 
grew or developed under the shadow 
of the places of worship. I need not 
go into the history of the case. I do 
not want to mention the names of 
such organisations. The harm may 
not be there in your eyes; the harm 
may be there my eves. Since I am 
speaking, I am judging what the facts 
are. 

Sir, I was submitting very respect-
fully that the history of India during 
the last 100 years before India became 
free is the history of the great misuse 
of the places of worship made for 
furthering the political interests of one 
group or others. That has been the 
bane of my country. It is this 
which has resulted in so many 
untoward things. Therefore, I would 
very respectifully submit that the 
principle underlying this Bill 
should be accepted by the 
Home Minister and he should do 
something-I speak as a devout 
Hindu, I am a devout Hindu-to 
preserve In tact the sanctity of the 
places of worship of all the communi-

ties, of all the groups in India. That 
is the first thing. 

The second thing is this that-I do 
not want to speak on the merits of 
this Bill-i t is a Bill drfa ted in a 
hurry. It is a Bill where the defIni-
tions are very very sweeping. For 
instance, in clause 2, section (2) it haSe 
been said that cemetery should also 
be described as a part of the church. 
premises. Now, I do not know what 
will happen to a priest who is going 
to preach to the dead some political 
gospel which he does not like. 

Shrl Goray (Poona): The dead may 
turn in the gravesl 

Shrl D. C. Sharma: At the same-
time, political activity has been des-
cribed in such general terms that any-· 
thing can come under political acti-
vity. In clause 3, I find everybody 
has been mentioned and everybody 
is thought to be functioning not so-
much in .religious capacity but in his 
political capacity. I think, it is very 
difficult to draw a distincton between 
the religious capacity of a man and: 
the political capacity of a man. But 
all the same, I think, there are some-
persons who lean more on the religious. 
side than on the political side. For 
instance, all these persons, the-
Cardinals and others, their activities 
are more religious than political. But 
I do not know how it is going to be-
decided what is what. At ·the same-
time, I think it would' be very invidi-
ous-and I would not be a party to 
that kind of invidiouseness-to single-
out the catholic dharuch tor this. The-
catholic church may have done some-
thing which may not be to my liking, 
but I can also say that the catholic 
church has been doing many things 
which are good. I know some of 
these Fathers, they are admirabl& 
men. I know one Father. People do 
not know him because he fgoes about 
in the catholic church robes and they 
think he comes from sOme other coun-
try. He is an Indian cltlzen. 
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I should say, Sir, it is not proper to 
single out the catholic church for this 
kind of approbrium, and I think my 
bon. friend, Shri Vittal Rao who is a 
very dear friend of mine will with-
draw this Bill and the hon. Home 
Minister would be asked to bring for-
ward another Bill which will contain 
the fundamental ideas underlying this 
Bill. 

Shri Keshava (Bangalore 
Sir, I rise to oppose this Bill. 

Shrl T. B. VltlaJ Rao: Why? 

City): 

Mr. Deputy-Speaker: If he is allow-
ed to say something then he will say 
why he is opposing. 

Shrl Keshava: Please hear me. The 
Statement of Objects and Reasons as 
given by the Mover of this Bill is 
rather very vague. There it is said: 
"It has been noticed that the Catholic 
Church and its ecclesiastic personnel 
are cngaging themselves in political 
activities." I do not know what sort 
of political activities he is going to 
complain against. The Catholic 
Church has been in existence in India 
for generations. For hundreds of 
years it has been in India and it has 
rendered yeoman service in the fields 
of education and health. I do not 
know what sort of political activities 
he has reason to complain of against 
the catholic section of the society. If 
there is any church which has been 
well organised, it is the Catholic 
Church. Simply because they are well 
organised, they are very conscious of 
their fundamental rights, their rights 
of citizenship and they go and exer-
dse their votes in a particular manner, 
it cannot be said that they exercise 
their votes in a wrong manner or 
they are making obnoxious use of 
their religous activities connecting it 
with political activities. The root of 
all political activites is the election. 
Religion is almost the central point in 
India. 

Shri Narayanankutty Meucm: It is 
not the root but the fruit. 

lind Ecclehllstic OTdeT 
(Re.tTiction of Po!iticlI! 

Actillittl) Bill 
Ch. RaDblr SIqh (Rohtak): Root of 

this Bill. 

Shrl Keshava: It gives some fruit 
also, if you so like. Just as militarism 
is the central point of Germany, bar-
gaining is the central point of U.K .• 
and money-<iollars-is the central 
point of America, religion in the 
spiritual aspect is the central point of' 
India. It is in our bones and blood. 
and political activity cannot be com-
pletely wiped out of all other courses. 
of activities we· are engaged in. 

Sir, as the previous speaker was 
saying, this Bill, unfortunately, is not 
properly timed. There may be some 
principles about which could be said 
a word in favour of this Bill, but I 
think it is most unfortunately timed. 
immeciIately after the Kerala elec-
tions. 

Shrl Narayanankutty MeDOII: May I· 
point out, Sir, that it is not coming 
immediately after the Kerala elec-
tions. 

Shri Kashava: Soon after. 

Shrl Narayanankutty MenOll: It ~ 
not soon after; the Bill was intro-
duced long before the Kerala electlona. 

Shri T. B. VlttaI Rao: Sir, I intro-
duced this Bill in August, 1959. 

Shrl Kenava: In anticipation of· 
Kerala elections. It might be in anti-
cipation of Kerala elections, its results 
and the effect of exercise of votes by 
the catholic section of the society in 
Kerala in the elections. I think that 
might have led to the introduction of 
this Bill. 

So far as religious freedom is con-
cerned, it is sufficiently provided for 
in article 25 of our Constitution. Free-
dom of conscience and free profession, 
practice and propagation of religion-
are all provided there. I do not think 
any additional restrictions arc called'. 
for by meana of • IqI8Iation. 
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.. Shrl NaraYlUlallkutty M .. uon: The 
hon. Member may read the next 
clause. 

Shri Kes!lava: In this article it ~ 

:said: 

"(1) b ~  to public ordet", 
morality and health and to the 
other provisions of this Part, all 
persons are equally entitled to 
freedom of conscience and the 
right freely to profess, practise 
and propagate religion." 

Shrl Narayanankutty MeDOn: Read 
the next part. 

Shri Kesbava: It say.: 

"(2) Nothing in this article shall 
alJect the operation of any exist-
ing law or prevent the State 
from making any law-

(a) regulating or restricting 
any economic, financial, political 
or other secular activity which 
may be associated with religious 
practice;" 

'Certainly, if there is any objectionable 
activity that is associated with the 
religious practice in the Catholic 
Church, I would be the first man to 
. support this Bill. But, unfortunately, 
all such activities are sufficiently pro-
vided for in the Representation of the 
Peoples Act. If any such obnoxioul 
activity is resorted to in the elections, 
I think a petition might be field and 
the whole election declared invalid. 
I really cannot understand if there II 
any scope at all for a legislative mea-
sure of this kind. 

As I have already said, unfortu-
nately it is very badly timed, it is 
inappropriate and unnecessary. Even 
the State of Objects and Reasons is 
very vague. I respectfully submit to 
this hnn. House that the hon. Mem-
ber may be requested to kindly with-
·draw tbis Bill. 

Shrl Punnooae (Ambalapuzha!): 
Mr. DeoputyrlSpeaker. Sir, my hon. 
friend who spoko last opposed this 

Activity) Bill 

Bill in a very half-hearted way. 
would like to clear up a misunder-
slanding. It is not the intention of 
this Bill to attack the Catholic Church 
to single it out for attack. 

Well, Sir, our position is quite clear. 
We are not against religious function-
ing. W., are not against any man 
having a particular religion. In fact, 
he musl have full and complete liber-
ly to have his worship as he likes. He 
also should have a right to propagate 
the religion he wants. All those rights 
are there for the catholics and we are 
nnt against them. 

Our only point is this. that religion 
shall not make inroads into the politi 
cal arena. Speaking more clearly, we 
are against organised religion coming 
into the political arena and control-
ling it. When I enter the field of 
politic. I might have my own religious 
ideas In my head, sense or nonsense. 
That is quite a difforent thing. Nobody 
can prevent it. The only thing is that 
religion cannot dictate to people to do 
this or do that or not to do this or not 
to do that with regard to politics. 

If the name of Catholic Church i. 
mentioned, if Catholic Church II 
specift.cally pointed out in this Bill, 
it is only because, as far as i know, 
Catholic Church is the only organised 
religion which comes in a militant 
way in politics. I believe my hon. 
friend, Shri Maniyangadan also will 
not deny that. They take up politi-
cal attitUdes. They say that their 
people sliould not be members of cer-
tain ;parttios. During the elections 
they say to their people that the best 
thing to do is to vote for a particular 
party, next to another paricular best 
is to vote for party, but they should 
never vote for such and such a party 
and they should not even go near 
another party. 

Shri Keshava: They are more 
rightists than right. 

8hr1 ~  They are very 
often even more right than rightists 
Well, Sir, what will happen to our 
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secular democracy? Supposing tr-.. 
all the churches, from all the mos-
ques, from all the temples aDd all the 
gurudwaras people are told that they 
should vote tor this Party or that 
what will happen to OW' aecuIar demo-
CZ'acy? That Is the ~  important 
queatlon. 

For my part, Sir, I am not a religi-
OUs man, but I respect religioa bec:auae 
oar pepple believe It, it Is believed by 
millions of people. I know I ahDu1d 
respect their' rights. But, when or-
•• nlsed relil(lon begins to dictate 
terms in politics, I consider it as very 
pernicious and it must be discouraged. 

My han. friend, Shrt ~ 
seems to have said that the Bill Is 811 
infriDgement on the rights of the 
Church. I do not believe lib that 
The Church has got Its rights. We 
do not want to curb them In any ..,.. 
But when they come in and threaten 
disciplinary action against people tor 
voting for this party or that party, 
that is clearly a violation of the spirit 
of our Constitution. The Represen-
tation of the People Act ")'8 that to 
Inftuence people by the threat at 
divine displeasure on them Is an un-
lawful activity and is DOn'Upt practlee. 
That i. an o1!enee. 

Sbri ManlyllllPdaD: So, there Is 
already that law and If that law Ia 
violated, one can go to a court of law. 
Why another Jaw I. sought to be 
made? 

Shrl Punnoose: Does he want to 
say that catholic priests are doing it 
so very cleverly that we are not .. ble 
to pin them down? If that Is the 
point, I agree to what he suglt!llts. 
Let him tell that the catholic priests 
do not say in the church: ''You should 
not vote for such and such a party". 
They will even speak out the names. 
There was a time in Kerala or 
Travancore-Cochin when they took 
aides with Congress factions. 

Shri MaDlyanpdaD: NOi never, 

20& (Ai) I8-e. 

Activitv> BiU 

SIu1 Pmua_: Let us IIPt &0 to 
battle here. It is that position which 
we dislike and which we Oppo!l& 
Shri Manlyangadan .eems to have 
asked my hon. friend Shrl Naraya-
nankutty Menon as to how a catholic 
archbishop knowl for whom one bu 
voted. Well, the qll8Stlon II on record. 
How does an archbishop know for 
whom we have voted? In this matter, 
I want help and I seek a clarl1lcatlcm. 
Does not the priest know It? TIle 
priest ltnows It and he Is bound to 
know It. The Priest can ask the 
catholic who goes there to eonf_, U 
to whom he had voted. Indeed, I 10 
one step further. As lone as there Is 
a ruUnc from the bishop or there III 
a Papal bull prohIbltlnc a cathoUc 
from voting tor a ~I r party, It 
Is the bounden duty of the voters to 
tell the priest, even unasked for how 
they voted or for whom they voted. 
If this tact Is denied, It Is anoth .. 
matter. But It Is a fact. Therefore, 
the catholic priest knOWI and Is bound 
to know It and the voter Is bound to 
18y tor whom he hal voted. 
SIu1 MaDl7l111111daD: Not at all. 

Shri ~  Then the voter who 
has voted tor the candidate opposed 
by the priest I. excommunicated and 
he can be excommunicated. Shri 
Manlyangadan said that a apecial Act 
Is not necessary. The person becomes 
automatically excommunicated or 
something like that. Now, what Is 
excommunication? The hon. Member 
asked, 'Will the Communist Party 
brook one of Its members voting the 
Congress Party or joining the Cong-
ress Party or helping the Swatantra 
Party?" No; that is so with every 
political party. 

I would like to know whether my 
hon. friend would like to put the 
catcholic church on a par with the 
political parties. If that is so, I am 
quite prepared to consider il. But he 
wants the best of both the worlds. 
He want. to take advantage of a 
religious organisation and, at the same 
time, enjoy the rights and privllegt!ll 
of poUt1ca1 JIIItIa 



1209S Catholic APlUL II, 1810 Chut'Ch Premia" 12096 
&lid Ecclulas& Order 
(Restriction of Political 

Mr. Deputy-Speaker: When the 
hon. Member is satisfied with the c0m-
forts of one world, why should he 
grudge having the beneftt of both the 
worlds? 

Shrl Pwmoose: It is a very rele-
vant question to be put to him but 
not to mel So, this inroad of organised 
religion and this projection of reli-
gion into politics is exactly the thing 
which we dislike and oppose. It is 
not a matter of great concern that at 
the present moment the catholic vote 
has gone to the Congress. It may be 
a source of consolation to my hon. 
friend over there. The point is, it 
cannot be stable. It can change. If 
the Swatantra Party becomes power-
ful and if the Catholic heirarchy feels 
that that party will prot""t the vested 
interests more effectively then I am 
quite sure-of course I do not say the 
catholics church alone will support 
such parties.-In fact, during the 
British times, organised religion 
threw its weight in support with the 
British. I wish to be contradicted if 
possible. There have been Christian 
leader. and Christian groups who 
have been nationalists, but organised 
religion has been throwing its w"ight 
with the British. Now, it is with the 
Congress. Tomorrow, if the scalea 
change, one will see that they change 
their idols and if there is another 
party powerful enough they wUl belin 
to support It. 

Therefore, let there not be any mis-
understanding. They declare them-
selves as anti-Communist. But .... e are 
not anti-catholics. We want that our 
secular democracy must be tree and 
that every man and woman must have 
the right to vote for what he or she 
likes. 

Now, what does excommunication 
mean? Excommunication does not 
mean merely expulsion trom the 
chuM only. It does not mean only 
that divine displeasure descends or 
divine pleasure is denied. It does not 
mean only that sacraments are denied. 
These are not the only things that are 

Acticit1/) Bill 
'denied. It means social boycott. If 
I am a catchollc and if I am expelled 
from the church and excommnunicat-
ed, my neighbours, my brothers, my 
sisters---everybody-are prevented 
from having normal human relations 
with me. And al1 this comes upon me 
for the simple mistake that I may be 
doing by voting for a party which the 
bishop will not like! It is that situa-
tion which we do not brook. So, I 
want my han. friends on the other 
side not to look at this from the parti-
san point of view but to look at it 
from the long-term interests of the 
whole country and the interests of 
democracy, and then I believe there 
will be no difference even between me 
and Shri Maniyangadan. 
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IR'IT1IT I OI f rr f f ~ I ~~ 
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~~ ~~~ I ~ 

rn ~ m ~  If1Im: 'liT ~ 

rn- ~ I  if '1ft ~ ~ fit; 
'lilt i!iTf ~ mr ~ ~ 'liT wr-l 
~ ro;ff if ~ '!if ifre' i1(T 
~~I 
8hrl M. C. JaID: 1 stand to oppose 
this Bill on various grounds. This 
Bill su1!ers from several vital defects. 
<me at them i. that it is very vaguely 
worded. More than that, another 
very vital defect is that it Is discrimi-
natory in nature. It wants to bind 
only the Catholic Church people. 
Neither the Hindus, Dar the Jlualima, 

IIRd EcclesiGatic Order 
(Restriction of PoliticlIl 

Actiuitll) Bill 

nor the Sikhs have been bound by 
t/lia Bill. If a Muslim uses the mosque 
tor political activity, there is no res-
triction. It a Hindu uses his temple 
for political activity, there is no res-
triction. If a Sikh uses his Gurud-
wara for political activity, there is no 
restriction. The restriction placed by 
the Bill is only on the Roman Catholic 
Church-. 

So far as vague wordedness i. con-
cerned, sub-clause (3) of clause 2, 
which defined "political activity" 
states: 

uany activity in favour of or 
against any Government;" 

It means that if these church people 
want to support the Government, 
they are not allowed to support the 
Government. The seeond part of the 
scub-clause says: 

"any activity in favour of or 
against any political Party or 
Group;" 

Suppose they want to support the 
Communists. This very sub-clause 
will prevent them from doing that. 

8hrl Na,1 Reddy: Yes, as an or-
ganised church. 

8hr1 M. C. laiD: Then, if you read 
sub-clause (2) of clause 3 it says: 

"No Cardinal, Archbishop, 
Bishop, Vicar, Mother-Superior, 
Nun, Brother or other dignitary, 
functionary or officer of the 
Catholic Church shall in his or her 
capacity as a functionary of the 
Catholic Church or by using hi. 
or her ecclesiastic position or tiUe 
take part in or encourage any 
political activity." 

So many personalities and dignitari. 
are debarred from taking part ID 
political activity by this clause. Now, 
he may be anybody,-he may be • 
Churchman, a clergy, a padiri, a mull. 
or a pandit-but how can you forbid 
him from taking part in political acti-
vity? Our Constitution provides 
freedom of association and so no law 
can he passed which prohibits such 
persons from doing things. Therefore, 
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cmd Ecclesiastic Order 

(Restriction of P.!itical 
Activitll) Bill 

[Shri M. C. Jain] 
so far as the wording is concerned, 
this Bm is entirely undesirable. 

Shri Narayanankutty Menon: WheA 
you read it you dropped two sentences 
about ecclesiastical activities? 

Mr. Deputy-Speaker: The han. Mem-
ber shall remain alert so that no 
other hon. Member misleads him. 

Shrl M. C. Jaln: There is another 
thing. As has been stated by several 
speakers in this House, so far as the 
spirit of the Bill is concerned, the 
spirit may be good. But why do you 
throw the responsibility on the Gov-
ernment? I concede that the church, 
mosque, temple or Gurudwara should 
not be used for political purposes by 
anybody. But I know that Guru-
dwaras arc used for political purposes, 
temples are used lor political 
purposes and mosques have been and 
are used for political purposes. Why 
single cut poor Roman Catholics? So 
far as the principle is concerned I 
agree that theSe religious places should 
not be used for political purposes. 
But why do you throw the responsi-
bility on the Government? Take the 
responsibility upon yourself, go to the 
people and te1l them that the use of 
religious places for political purposes 
is entirely undesirable, that It il 
against the unity of our country. This 
responsibility is of ours, public men. 
We should go to the public, educate 
them and we should create public 
opinion against it. If we throw this 
responsibility upon the Government, 
what can they do? Government have 
lot SO many other things to attend to. 
So, we cannot throw this responsibility 
em them. If we throw this responsi-
bility On the Government, and the 
Government undertake this responsi-
bility, I can certalnly say that they 
wm fail In their duty. This duty 
should be cast upon the people, upon 
the people.' representatives, upon 
public men, who should go to the 
people and create public opinion 
against It. That II the only desirable 
thing. 

With these words I oppose this Bill 
and I hope the mover will withdraw 
the Bill. I do not want to enter into 
a controversy as to why this Bill wu 
sponsored and whether it was because 
of the part played by the Roman 
Catholic in Kerala. Whatever their 
attitude may be, this Bill applies or 
will apply to the whole of India. 
Therefore, I oppose it on several 
grounds, particularly because it 
applies to a ... ery small minority com· 
munity. Why single out a minority 
community like that for this treat-
ment? With these words I oppose 
this Bill. 

Mr. Deputy-Speaker: The han. 
Minister. 

Shrl P. K. Dco (Kalahandi): 
request that I may be given five 
minutes. 

Mr. Deputy·Speaker: I am Sorry ,it 
is too late now. 

The Minister of State in the Minis-
try of Home Allairs (Shrl Datar): The 
short question that arises for consi-
deration afler this fairly long debate 
is as to whether there is any need for 
any legislation under article 25 (2) of 
the Constitution. We are aware that 
under article 25 of the Constitution 
we have laid down certain important 
rights with regard to religion-the 
right to worship, the right to consci-
ence, all these circumstances have 
been laid down as constituting the 
fundamental rights of the citizens of 
India. Clause (2) of article 25 beglna 
with the words: 

Nothing in thile article shall 
dect the operation at any exist-
Ing law or prevent the state from 
making any law_". 

The sub-clause (a) says: 
"regulating or restricting any 

economic, financial, political or 
other secular activity which may 
be B9SGClated with religious prac-
tice;" 
Therefore a question arises as to 

wbether the Catholic commuDity \ID 
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which this particular Bill is conftned 
has committed such acta of omission 
and commission as to make it neces-
sary for Parliament to enact a law 
regulating. or rather restricting, it. 
political activities. 

So far as the Catholics are concern-
ed. you are ~ re that their number 
is in the neighbourhood of 45 to 50 
lakhs. According to the census of 
1951 the total population of Christians 
in India is. I believe, about 80 lakhs 
to 85 lakhs. Nearly half the number 
i. that of Catholics. Therefore I 
should like the House to know whe-
ther about 50 lakhs of Roman 
Catholics in India have committed or 
have not committed any such act. as 
to make it necessary for the Parlia-
ment to legislate for the purpose of 
restricting their activities. 

In the course of the debate the hon. 
Mover of this particular Bill brought 
in instances mainly from the Kerala 
State though incidentally he made a 
reference to a circular issued by a 
priest of Nellore District in Madras 
State. 

Shrt Narayanaukutty M_OIl: 

Andhra Pradesh. 

Shrl Datu: I am sorry. I agree 
with the correction. Formerly it was 
In Madru. 

Now assuming for the sake of argu-
ment, without admitting it, that at 
the time of the last elections the hon. 
MoveT'S party did not get any support 
from the Catholics in that StaM, does 
1t mean that all the Catholics in India 
ought to be broua'ht under the puni-
tive provisions of any such Bill? 
There are a number of Catholic. in 
the whole of India and not only 1ft 
1terala State. Therefore the question 
is whether any such law of a restric-
tive nature is at all called for. Here 
I am not dealing wllh the question of 
apirit. But ha. any such action been 
done of aueh a nature as to affect 
adversely the Interest. of India because 
ultimately we have to take into 
aceount the largest Interest. of Indla? 
.Are the political aet!vltl-. II.IS\IIIlIJIII 

8IICI Ec:eieliczstlc Order 
(Restriction of Political 

Activitll) Bill 
what they are, of such a nature as to 
have restrictions placed upon them? 
TItia is the very simple question that. 
has to be now considered by us. 
So far as individuals are concerned, 
there are provisions in the various 
Acta. We have got the Represen-
tation of the People Act where also I. 
may point out it is open subject to 
certain restriction. to preach that •. 
particular candida te should be or 
,hould not be elected. I have gone 
through a number of ruling. on this 
subject and I find that there are 
instance; where it is open to bring In 
religion because the conscience of the 
particular dcctor Is aroused by the 
fact that a pa:ticu!ar candidate is not 
likely to act conscientiously. This is 
what has been laid down. 

"But all clerical or spiritual 
influence ;,. not undue. In the 
proper exercise of their legitimate 
influene, priests and clergy may 
lecture the people and address 
their congregation, upon the con-
flicting claims of the different 
candidates even in their chapels;" 

This is a ruling of the High Court. 

'"I'hey may counsel. ..... " 

This sentence may be noted. 

'"I'hey may counsel, adviae, 
recommend. entreat and point out 
the true line of moral duty and 
explain why one candida te should 
be preferred to another;" 

Then there are also subeequen& 
rullnp. 

~ o also If priests believe that 
a spirit of antagonism to their 
church, religion or clergy baa 
arisen, and recocnise in a parti-
cular political party ...... to. 

I should Ii k" !he hOD. Mover to note 
this. 

" •••• l'IICOgnisa In a partIeular 
political party ...•.. ". 
81u1 Nua,...u.Uy __ : 1 

think there I. already a eommeDtar)t 
on the book • this gentleman. 
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cmcI J:ccleli4stic Order 

(Restriction of Political 

.[SHRI MULCRAND DUDI: in the Chair] 

8hrl Datu': " .. , .recognise in a 
particular political party elements of 
danger to religion, they may use their 
influence to assert and maintain due 
respect to religion, and may express 
their opinion, in suitable language, 
that issue of great importance to 
religion are involved in a penclln, 
:political contest." 

May 1 point out ..... . 

Sbrl PuDD_: May 1 know from 
the bon. Minister as to what exactly 
his attitude is towards disciplinary 
'action, including, ex-communication, 
to be taken by religious threats for 
voting ........ 

Shrl Datar: If the hon. Member 
may wait and hear me, I shall have 
answered all his questions. 

Shrl NarayanlUlkutty Menon: 
. Agreed. 

Shrl Datar: So far as this question 
is concerned, therefore we have to see 
whether a time has arisen for res-
tricting the activities of the Catholic 
Church. As my hon. friend has right-
ly pointed out, there are certain 
orders or directions that are issued by 
the higher ministers or the highest 
authorities of the Catholic world-I 

.am very happy that he has quoted from 
them-to the effect that all the 
Catholics in the world have to keep 
entirely alool from political interests 
and matters ot State so that "you 
never meddle with the administration 
of civil matters even though requested 
and it importuned by many persons 
to do so", 

That i. a correct attitude. I would 
'agree in principle that so far as places 
of worship are concerned,- such con-
troversial political matters should not 
be discussed at all there. That i. 
true. But suppose certain circum-
'stances arise, as for eJ<Bmple in a 
case that my hon. friend has painted 

Actitlittl) Bm 
out, namely, there are certain princi-
pal concepts of life to which Chris-
tianity is adhering. There are certain 
concepts of life to which my bon. 
friend's party is adhering. In the 
opinion ot many members ot Catholic 
Christianity the type of life and the 
type of ideology that is being preached 
by Communism is not only against 
their political interests but is also 
against their religious interests In the 
sense that they are opposed to the 
conscience. 

What have the Catholic Christians 
done? Certain instances were quoted. 
All the instances that have been quot-
ed might be summarised or analysed 
thus. They had issued certain direc-
tions that they should not vote for 
the Communist candidates. Then, 
subsequently lifter the elections were 
held certain priests iSSUed a directive 
that those who have voted should be 
ex-communicated or somethiDg like 
that. 

Shrl Narayanankutty Menon: Not 
vote for Communists alone. 

Shrl Datu: 1 have gone through 
the whole proceedings. 1 was present 
here. Ultlmat"ly what they have done 
is this. 

Shrl P1mn_: What is your pos.i-
tion? 

Shrl Datu: There is no question. 
May 1 point out very clearly that 
these Catholic Churches or Catholic 
priests did not preach that elector. 
should vote for the Congress? They 
preached that they should not vote 
for the Communists. Let us make 
that point very clear. 

8hrl Narayanankwtty Menon: That 
is wrong. The ex-communication 
letter of the Trivandrum Bishop 
says ........ 

Shrl Datar: I shall illustrate. The 
ex-communication order was to the 
e1!ect, according to the hon. Member, 
that those who did. not comply with 



12113 Clltholic CHAITRA 2'1, 1882 (SAKA) Chun:h Pmnuea 12U4 

their directions should suftet' from ex-
communication. I hope I have put It 
quite correclly. 

8hr1 NaraylUlBllkutty MeIum.: Yes. 

8br1 Datar: Therefore under these 
-circumstances the position arose .in the 
Roman Catholic world in Kerala. I 
am not going into the political ques-
tion because we are not at all con-
cerned with it. The question arises 
if certain Roman Catholic people 
believe that the Communist Party 
have been carrying on certain activi-
ties and have been after certain 
ideologies which are opposed to the 
tIlndamental principles of religion 
.should they or should they not oppose 
them? Let u. understand the ques-
tion in 8 very clear way. Let us not 
go by any prejudices against any-
thing. 

The Indian Constitution, as you are 
aware, has given us fundamental 
rights. These fundamental righta 
have been conceived of and embodied 
in the Constitution after full consi-
deration. 

18 hra. 

It is true that we have to be 
aecular to the fullest extent possible. 
What is secularism? Secularism 
consists, first, in having a common 
attitude against the members of all 
religions, parties or communities. 
That is to say, I should not consider 
that I am superior to others because 
1 8m 8 Hindu, -because I 8m a 
Christian, or because I am a Muslim. 
or that it is anybody's privilege. We 
have got numerous religions. But 
ao far as political or public rights are 
concerned, all are entitled to those 
rights. 

My hon. friend Shri Raghunath 
Singh pointed out certain instances 
In certain countries. In India any 
man or any woman of any caste of 
community, Christian or Muslim or 
anybody else, can aspire to be, and 
can be, the President of the Indian 
Union. That Ja the .... teat .dvant-

lind Becleaillatic Ordet-
(llemiction of PoUticIIl 

Actitrit1/) Bill 
ale that we have 80 far as leculat'-
bm is concerned. 

Secondly, aecuIarbm consists .110 
in making it necessary that the Gov-
ernment have no religion at all. that 
there is no such thing as an establish 
ed religion in the sense in which th.t 
term is used In other countrie. like 
England. Here we recognise all 
religions; but we ourselves, as a gov-
ernment machinery, have no religion 
.t .11. 

Subject to this principle of secular 
government we holve recognised-you 
should also note that--we have re-
cognised the right of every perSOll 0: 
association in the cause of religion . 
he can practise, preach and propagate 
any religion. So this is, what you 
can call, a harmonious blending of 
the two doctrines of religious superi-
ority or religious requirement on the 
one hand and requirement in public 
life, and political life in particular. 
of a spirit of secularism. 

Under these circumstances, the 
question arises whether We ,hcuh! 
restrict the political activities of any 
particular church, or Romon C.tho-
lics in general. That is the next 
point to which I am going to add ress 
myself. The hon. Mover has d-,flned 
the word 'political' in a very ingen-
ious manner.. He says: either for ~r 
against Government.! Is there any 
such thing as, what you could cel', a 
line that can be drawn between poli-
tical life and, say, religious life! 
According to the common concept < of 
religion, either of Hinduism Or Chrk 
lianity, religion enters, or Ihe good 
form of religion, the highest princi-
ples of religion must enter into our 
whole life. My hon. friend Shri 
Nagi Reddy cDlJlplained that Roman 
Catholicism has entered the life of its 
followers from birth to death. That 
is exactly what religion has to do. 

Shrl Nqt Reddy: I enumerated 
what I meant, saying that they are 
controlled even politically. 

Shri Datar: What I say Is this that 
religion, the good form Of rell,;on, 
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[Shri Datar] 

not the sectarian religion, not the 
religIon which puts one religion on a 
high pedestal and the other on the 
lowest-tha t is not correct-religion 
Is based on liberalism and on equa-
lity. Therefore, if a particular com-
munity feel that their interests would 
not be safe in the hands of a parti-
cular party. the question arises whe-
ther they should or should not preach 
in favour of a particular person. 
This is all that they have done. They 
have not shown any instances at 
all ..•. 

8hr1 NarayanauaUy Menon: The 
hon. Minister is repeating whatever 
Is said by the Catholics. 

Sbrl Datar: I am not repeating 
anything but only pointing out what 
Is the correct position. My ~n  

friend is possibly carried away by 
the obsession that he failed to catch 
the. vote of the electors. 

ShrJ Pannoose: Is it the position of 
the Minister that it is open to reli-
gious heads to punish people for 
voting for a particular party? 

Shri Datar: What I desire is, as I 
have already pointed out, that so far 
as religion is concerned, as my hon. 
friend has rightly pointed out, people 
belonging to any religion as an insti-
tution should not enter politics, es-
pecially of a controversial type. 
That is quite correct. If, for exam-
ple, any punishment is given, my 
bon. friend wants to know whether, 
as a matter of fact, there was the 
exercise of ex-communication against 
certain persons. What the bon. 
Member did was, he pointed out cer-
tain circulars before the election, and 
he pointed out certain circulars after 
the election. So far as the law of 
IOClal ostracism or ex-communication 
Ia concerned, there are two circum-
ltancea wbich bave to be noted. One 
la that in the case of individual ex-
communication, under the general 
law of India, it Is open to any per-
80n to approacb a courl of law and 
aat for relief ... Iut It And la 

some of the States, for example In 
Bombay, may I point out that !hq 
have passed a special Act accordmg 
to which it is not open even to the 
Mahant of a particular Mutt to ex-
communicate his disciple on any 
ground whatsoever; because, it does 
not constitute merely a religiOUS 
right but a civil right as well. My 
hon. friend Shrl Patel might be 
knowing this. There were certain. 
cases of ex-communication in Gujarat, 
and the Bombay Government passed 
a law immediately. 

But We have got here the civil law 
according to which, if a man has 
been ~ o n e  then, in that 
case hI! can take the matter to a 
court of law. If, for example, on 
the other hand, in the course of elec-
tions any such thing has been dIme, 
then it comes under the definition of 
the term 'undue influence'. Let the 
hon. Member note it very r~f  

that under section 123, if I mIstake 
not, of the Representation of the 
People Act, they have defined 'unllue 
inftuence' thus. They say: "Provid-
ed that without prejudice etc. any 
person. . . . (i) (hreatens any candi-
date or any elector, or any person in 
whom a candidate or an elector i. 
interested, witb injury of any kincl 
including social oBtracism and ex-
communication or expulsion from 
any caste or community". 

Therefore, the indian law Is quite 
lufIlcient and adequate for the pur-
pose ot preventing the mischief that 
is likely to be done in such cues. 
And any Individual who Is aggrieved 
Is entitled to take the matter to .... un 
or, If a large number of Individual. 
are af!ected, they can call in question 
the propriety of the elections on thia 
ground. So, this is 80 far.. IOCIaI 
ostracism is concerned. 

But a question arises .. to whetber 
the """ole Catholic Church ItscU-
becau!e my han. friend hal not con-
ftned It either to Kerala State _ 
eve to Andhra atate .... 
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Slui »alar: Whatever it Is. So 
Madhya Pradesh. 

8brl »alar: Whalever it is. So 
far as Madhya Pradesh Is concerned, 
there i. nothing before us. Only the 
other day when a Member asked a 
oquestion a. to whether any reterence 
hu been made to the Government at 
India In respect of these two reports, 
it was pointed out to the han. Mem-
ber that no reterence has been made 
.. tall 

Under these circumstances, merely 
because there are certain reports, It 
would not be proper to rutrlct the 
.rights that have been given to our 
people by the Constitution. There-
tore, I would submit to my hon. 
friend that what he h.. done .rI .... 
of course, out of, It you will excuse 
my saying so, political considerations 
and a sense at trustratlon that a 
large community there UntetTl&pUcm) 
threw them out of power. 

81ui Narayaaank1ltt7 _: Look 

.at the date of the introduction of the 
Bill. 

CIt. ItaDbir SlaP: 
.aIlimus. 

And polltka! 

8Iui Datar: Now, let me surgest 
:this. Let them have a sense of In-
.trospection. They brought a Bill 
"When Kerala Stale was in the throes 
of an agitation against the Commu-
nist Govemmlent, on 13th July, I 
·think. Within three weeks the 
President took over the admlnist!ll-
tion, in the interests of the Stalp. 
Itself, because he found that the con-
ditions were entirely bad. 

There also my hon. ·friend cannot 
say that all these Roman Cathollcs-
their number might be about 20 lakhB, 
I am speaking subj ect to correction-
it is not their case that all the 
churches consisting of nearly 20 lakhs 
.of people have acted in a particular 
manner. And the manner also has 
.been confined by them only to two 
instances. They have not stated that 
persons were actually ex-communl-

IItId Eceleaiatie Oni..-
(Restrictioft of PolitieCII 

Acttllit1/) Bill 

caled. My grlevuce Is thia, that 
when you are going to damn a parti-
cular community, YOU ought to do it 
on the basis at adequale· and .uIIl-
cient evidence. Because, IIIIPI!clall,. 
bere, the Constitution has given a 
fundamental ri&ht. and under proper 
circumstances. For example, If the 
act of any person or association 12 
Dot proper, then restrictions can be 
Introduced. But the High Court hu 
rightly pointed out that thele regu-
lations can be used Dot when there 
is a political activity but when there 
is an undelirable, objectionable, per-
mclolla or lUbvenlve activity • 

.Iui r ~ M_: Th. 
Hlrh Court hu never laid ''und .. lr-
able". It Dever used that word. 

.Iui »alar: U he wanta It. I Ihan 
read It. 

Slui NU'UImIwa (ltrbhnaglri): He 
wanta you to read It. 

8hrI »alar: It readl: 

" .... Polltlcal activity. Nor can 
the State allow lubvenlv8 acttvi-
ties to be carried on In the name 
of religion." 

Slui Narayaaankllti7 Me_: That 
word you did not 8ay. 

8hrl Datu: If lie wants, I can rive 
the ruling alIa. 

Theretore, merely because It a1Iecta 
certain people or parties, we .hou Id 
not take away these valuable rights. 

I shall not take long, but I may 
point out that "political activity" hilS 
been defined in this Bill in such a 
comprehensive way that even the di.-
cussion of a political question in • 
classroom for explaining to the 
students will come within the mis-
chief of the Bill. Political activlly 
Is deJIned as any activity in favour 
or against any Government-includ-
Ing the former Communist Govern-
ment also. They wanted to con-
demn that particular activity. 
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When there are -questions or con-
science, it ought to be open to aD7 
person to raise them in a constitu-
tional and peaceful manner, what-
ever the party in power may be. 
The Congress may be there or ."y 
other party. It does not mean it is 
not open to people to raise an agita-
tion provided they do it within the 
orbit of a peaceful and lawful agita-
tion. If this deftnition is accepted, 
all their activities will be over. 

There are many Roman Catholic 
schools and colleges there. They 
cannot appoint even a professor of 
political science,-the expression ma" 
be noted, "political science". 

Shrl N.II Redd,,: Why? It does 
not obstruct that. The han. 'VIima-
ter must know a little bit of tn .. 
sense of the Bill. 

Shrl Datar: It refers to any activity 
in favour or against any Government. 
A political party ought to face lUI 
agitation. Why do they want to 3eelr 
sheiter under any such Bill? 

8hrl NarayalllUlkutty Menon: No, 
we arc not afraid of that. 

8hrl Datar: You have brought thlI 
Bill, not we. The han. Member'. 
party has brought this Bill, not the 
Congress. In spite of their agitation 
in Andhra and Keral&, we know it In 
a fully satlsfted manner that they 
cannot placate the people because 
their methods are wrong, and their 
Ideology is highly defective. It i. 
only on account of this that they 
have lost. In the cl.rcumstances, it 
would not be proper merely to ~ n e 

out Roman Catholics. 

It Is not conllned only to Kenla 
or Andhra. There are about 40 to 50 
lakhs of people, and it would entirely 
be wrong to use this against them. 

Therefore, I would submit that 
unless a very strong case has btoen 
made out by which any such religi-
ous organisation can be legitlmakly 

held responsible for what can be 
called bad or subversive activities, it 
would not be proper to take IWay 
this important right that they have. 

So, I appeal to my han. friend to 
withdraw his Bill. I know he would 
not withdraw it, but I would appeal 
to him to take note of the very grave 
implications of the ~ on  of the 
Bill, becaUse tomorrow it may be 'he 
Muslim community, the third day it 
may be the Hindu or any other com-
munity. I also desire that all these 
communities follow the very fine 
principles that have been laid down 
III the directions issued to the Roman 
Catholics that they should "keep 
themselves entirely aloof from politi-
cal interests", except where there Is 
a question of conscience, when 
naturaUy it is open to them to create 
opinion, provided they do it in a legi-
timate, law-abiding and peaceful 
manner. 

Shri NarayaDAnkatty MeDon: May 
1 seek a clarification? He said that 
under the penal law which is appli-
cable throughout the country, in the 
case ot excommunication a person can 
go to court, but 1 lind that the 
Bombay Act was passed because the 
law of the land was insufficient. 
Therefore, what is the purpose of 
having a law in Bombay alone, and 
not throughout-the country? 

8hr1 Datar: I merely pointed out aD 
Instance 1 personally knew, but .... 
have got the genera:1 civil law of 
torts. 

Sbcl NarayaDBDka.tt;y M __ : Thea. 

is the Bombay (Prevention of Ex-
communication) Act superfluoUJ in 
view of the explanation given by the 
bon. Minister, or is it ult1"a "iT£S at 
the Constitution? 

Shrl Datar: Sometimes legislature. 
pan laws or legis\aJtions eut of 
abundant caution; that does not mean 
that the law is not there. Otherwise, 
there would not have been any inlt-
ance at all. 
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Mr. Cbairmaa: Anyhow, hypotheti-
cal questions need not be pursued 
further. 

SM! ManlyaDpCian: The Bombay 
law only prohibits .... 

Mr. CbalnDaD: It Is merely a hypo-
thetical question. I do not think it 
need be pursued. The Bombay law 
is not before us, we are not discuss-
ing it. There is no Use going into It. 

8hrl Nagl Keddy: I have heard the 
speeches of the hon. Members and the 
Minister very carefully, and I am 
afraid that, after hearing the speech 
of the Minister, it has become incum-
bent on me not to accept his advice 
to withdraw the Bill under any 
circumstances. 

An RoD. Member: So convincinl. 

8hri Naif Reddy: He has not under-
stood the purpose of the Blll, because 
he told us that we want to pressurise 
50 lakhs of people of our country. 
'I1y contention is that the BIIi ~ not 
.. gainst the Catholics or the Catholic 
religion. I am talking of the organis-
ed Catholic Church and the organis-
ed manner in e ~ 'Churc!l is 
introducing religion into polities. It 
Is not the individual man I -am talk-
ing about. 

The Minister has asked u. whether 
we can restrict preaching. I am not 
for restricting preaching. I do not 
want either a Mullah or a priest of 
the Hindu rellglon, ..•. 

Shrl ManlyaDpCIan: Or a Namba-
dirlpad. 

8M! Nagl Reddy: .... or even a 
Bishop should be refused the rllht of 
taking part in politics. I give him 
that right which he has constitu-
tionally. But my purpose Is to see 
that the Catholic Bishop or the 
Ca tholic heirarchy does not take 
organised religion iDlto its hand. to 
pressurise Catholics to see that they 
accept only one political party which 
at the particular time Is right ac-

and Ecclealtutic Ord .... 
(Reemctlon of Political 

Ac:tivittl) Bill 

cording to the Church. Thai IR my 
point. 

For example, I am a Hindu Rnd t 
am a communist. After I becamp a 
communist I married In a relh!lous 
manner with Hindu rillhts. and no-
priest ever told me that since I was 
a communist I would not be allowed 
to perform a Hindu relill'Dul 
marriage. 

Shrl D. C. Sharma: You were not 
a communist at that time! 

Ihrl Nacl Keddy: But the -Catholic 
Church refuses to give any religious 
benefit to those people who do not 
support the political programme or 
ideology of the party in which the 
organised Church believes. That is 
my contention. 

I want to ask the Minister whether 
he thinks this is not interference in 
politics being introduced-in lndfil in 
the name of religion by the oreanls-
ed Catholic Church. U it is so, is 
there true secularism in the country! 

I know temples are being used for 
o ~  purposes. There is no doubt 
about that, but then the temple is 
the property of the village. But 
here is the "Catholic Church which 
declares in the beginning and at the 
end that whoever acts in a particular 
manner politically will be excommu-
nicated. lit comes to this that since 
they do not hear the word of the 
Church in regard to a particular 
political situation, the Church will 
not baptise the baby when it is born, 
it will not perform the sacrament at 
the time of marriage, not perform the 
burial service. I would like to know 
if this dictatorship is not religious 
interference, what else is. 

Does the Minister believe that my 
Bill is against every religious activity? 
It is not so at all. My point Is this: 
Here is a Church which Is trying tc. 
Introduce politics. I read out to the 
Minister, which he has perhaps for-
gotten, that one of the Bishops, Maria 
Doss, in his evidence in court has 
said that if the Pope were to declare 
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'that the Indian Catholic Ihall DOt 
vote for Prime Minister Nehru, it 
would be hil duty to lee that tile 
'Catholics do not vote for him. It" 
not a question ot communism; It is 
not a question of anti-reli,lon; It is 
a qustion ot the interference of rell-
aion in poUtka. It that I. true, U 
'that is the bent of mind ot the or,a-
nlsed church, I would TIke to know 
what exactly the hon. Minister means 
'by secularism. That 18 my point. 
The Minilter has told me and the 
Houae that naturally, reli,lon should 
>not Interfere. But, is it not a tact 
that relilion J. Interterinl? '. The 
lMlnister ml,ht think that we are 
'angry because it I. ..ainst the Com-
'lDunlsts. I can tell him, as I told 
him last time, that today it mi,ht be 
a,ainst ,the communists, but tomor-
row, it might be, I am lure, .,ainst 
~e Congress. After aU the Commu-
nist Party In the country today Is 
small. I shall tell you why. :Was 
It not a tact that at the time of \he 
elections, as per the report in The 
'Time$ of IndiCI--I would wish the bon. 
Minister to go and look Into the 
papers again-on the day ot the poll-
Ing, the church bells were rung, and 
:the voters were called to the church, 
,and in the church they were given 
bibles, and from there a procession 
had been taken to the polling booth! 

8brl Datar: Has the hon. Member's 
party taken any action. against that 
'under the election law? 

8brl Nag! Reddy: Why should we? 
'What is the Government for? Has it 
no eyes? Has it no C.I.D.? lias it 
no Intelligence Department? Or is 
the Intelligence Department only 
;against the Communist Party? 

8ml Keshava: Government Is not 
the aggrieved party. It is the 
aggrieved party' that has to go to 
court. 

Shri Nagt Reddy: It the Govern-
ment has eyes, rt it has an lntellil-
ence Department, then what action 
hao it taken when .11 these thinls 
have taken place' There!ore, I 

Actiuitv) Bill 

would like to know "IIl'hat exactlv the 
bon. Miniliter mean. by polltal 
Interference. Here it is. Not only 
we, but the paper. have ,Iven the 
evidence that is neceBlary tor the 
country. 

Then, I would also like to speak 
out one' other thin,. Here is a neWA 
which has appeared about a Catholic 
conference, and mind you, this hal 
IlOt appeared In the Communilt pre ... 
but it has appeared in The Hind" Clnd 
the Indian E:z:press of December, 1951, 
namely that there was an all-rndia 
conference of the Catholic Bishops of 
India held at Banplore on fth De-
cember, 1958. And what dId they 
cllscuss? Catholicism, I thought, an."! 
I do think. is a rellgloua institution. 
I thought thlllt theae ereat spiritual 
heads who had ,athered there under 
the leadership ot the Vatican Amba-
_dor to India. Mr. Robert KnOll: 
would discuss about spiritual matters. 
would discuss about religious m8ilten, 
would discus. about elevatinl the 
spirit to the higher leveL Instead, 
they began to discuss about the mun-
dane matters of the day-to-day life 
in our country. The All India 
Congress Committee meeting was held 
a few days earlier In Bangalore; I 
would like to know how many hours 
they spent in discussing about com-
munism ip. India. But here Is a 
Catholic organisation which has dIS-
cussed about it. According to the 
report of The Indian E:rpress, during 
its fifty-hour deliberation, the con-
terence spent most ot the time to dIS-
cuss report.. on communist danger to 
India. Here is a religious confer-
ence which is being held under til" 
spiritual leadership of the vatican 
Ambassador to Inaia, and what did 
it do? They devoted most ot thm 
time. to discuss abou1' tne communist 
danger which they alone could see 
probably through their spiritual eyes, 
and not the Government of India Dr 
anybody else. Here is a' religious 
organisation which IS actIvely taking 
part in' Politics. That is the most 
(il!nIerous thing. 
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Sbrl Datu: Should they not dil-eu.. communism, if they find that it 
II against the tenets of their religion? 

8111t T, B. Vittal Rao: Let therrl 
come out as a political party. 

Sbrl Nart Reddy: Exactly, that i. 
my point. If tbere is th(e Muslu" 
LealUe, I say that  that Is wrong; ~  

the same, I give them the greatness 
of ceurage to come out and say that 
they are here as a politi.:al party 
on a communal or relilious line. 

Dr. K. B. Menon (Badagara): Io not 
the Communist Party encouraging 
the Mu.lim League? Is it not IPOI1-
lorin, ,the progressive Muslim 
League? (lnten-uptions). 

Sbrl Nagl Ketti,.: Dr. K. B. Menon 
and his party are capable of standing 
only on other.' shoulders and never 
on their legs. 'I'fley are capable of 
only that. Therefore, my hon. friend 
may not please interrupt. (Interrup-
tions). They otand on the shoulde .. 
of the Congress to get election to 
the Lok Sabhil, they stana on the 
shoulders of the Congress to get 
elected aad become Ministers In 
Kerala. I am not sorry for him, he 
ean have alI the privileges of that. 
But let me teIl him that the Commu-
nist Party always stands on its OW" 
leg •. 

Dr. K. B. Menon: The hon. Member 
need not feel sorry for me; we know 
the Communist methods. (Interrup-
tions.) 

Shrl Nagi Reddy: Here is a report 
whiCh has appeared as to how the 
Catholic church tanctlons. Here io 
a report which appeared in Deepika 
",." 2nd June, 1959. It oays that the 
rhurch belIs .began 'lo toIl, and peo-
ple collected like flood-waters with 
spades, knives. pick-axes and other 
implements. I would liKe to asl& 
whether Government did riot read 
this. If they had read then 1 
would' like to know what action 
Government took for religiou. 
interference in politi!!". in this manner. 
The Deepika is not a Communist 
Party paper, it is not a Congre." 
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paper, but It il a Catholic ~r .... 
(lntenvptions) . 

Mr. CblilnDu: If it waR the hen. 
Member's intention to rely upon this 
report, it should have been placed on 
the Table of the Rouse earlier, 80 
that other hon. Membero milit .ec 
what it aayl. So, It is better that 
'lte does not refer to It. 

Sbrl Nap Reddy: I have bean 
quoting with responsibility, and this 
Deepika ~ not a poltlcal paper, but 
it ~ a Catholic paper .... 

SlIrl MaIlIyanpdaD: No. It i. not a 
Ca tholic paper. 

Or. K. B. M_: n is not a Catho-
lic paper. 

Sbrl Nap Reddy: It Is the lneum-
bent duty of a govemment which 
want. to safeguard democracy, to see 
t.hat religion is not allowed to Inter-
fere in politics In the manner in 
which the.e people have been doing, 
par .icularly organised religion. 
Hinduism may be organlled or may 
not be organised. But Hinduism il 
tolerant in this relpact that a com-
munist can be a Hindu, a Congre .. -
man can be a 'RIncta;-a PSP man can 
be a Hindu and so on. But here is 
a Catholic Church which .ay. that be 
he a communist or a PSP man, hf' 
shall not be given the rilhts of any 
Catholics simply becaule he does not 
belonl to the political party in which 
it believes. If this would "be allow-
ed, then some day, the danler which 
they think i. not there may come 
about. They may be happy today 
that It is only against the Communlst 
Party. But the CotnmUnlit Party 
has withstood thi. danger aU over the 
world, and it' will withstand. 

I onl,. appeal to the Minister that 
he and hi. party .hould safeguard 
~ e e e  from the religious inter-
ference, and not we: r shan not 
withdnlw this BiII because the speech 
whioh the hon. Minister haa made il 
itself a daDler to the country. 
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Sbri IlDacbaJulran (Tellichery): Is 18'32 lin. 
not Shri Punnoose a Catholic! 

Mr. CJaaIrmaD.: The question is: 

''That the Bill to restrict the 
use of Catholic Church for politi-
cal purposes and the participa-
tion of ecclesiastic personnel of 
the Catholic Church in political 
activlt¥. be taken into cOIISldera-
tion.u• 

Those in favour may say 'kle'. 

8 ....... Bon. Memllen: 'Aye'. 

Mr. CIIaIrmaD: Those .pinst may 
say 'No'. 

Several BOIl. Memllen: 'No'. 

Mr. Chalrman: 'nIe 'Noes' have it .. 

Some BOD. Mem ...... : The 'kle.' 
have it. 

r ~ ~ e~~ M 
cleared. 

1.'11. Jus. 
[Mll. Dl:PUTY-SPUKER in the Chair] 

18'.1 IIrL 

[Mll. SPEAKER in the Chair) 

Mr. Speaker: The quesUon Ii: 

"That the Bill to restriet ~ 

use of Catholic Church for politi-
cal purposes and the partiCIpa-
tion of ecclesiastic personnel of 
the Catholic Church in politlcal 
activity, be taken intn consldera· 
tion." 

Those who are in' ravour of tile 
motion may kindly rise in their 
leats-I lind that 8 hon. Members are 
In favour. 

Those wbo are against may kindly 
rise in their seats-I find that al. 
overwhelming majority are against 
the motion. The motion Is lost. 

The motion was negatived. 

REPRESENTATION OF THE 
PEOPLE (AMENDMENT) BILL 

< ""'ertion 01 neUI section 7 A) 
by Shri T. B. Vittal Rao 

Shrl T. B. VIUaI Rao (Khammam): 
beg to move: 

''That the Bill further to 
amend the Representation of the 
People Act, 1951, he "'ken into 
consideration." 

Through this Bill, I am amendinll 
section 7 of the Representation of the 
People Act, 1951, by the in traduction 
of a new clause, 7A., whiCh provide. 
for the recall of an elected member 
when he loses the conlldence of his 
eleetorate. 

18'13 hn. 

[MR. DEPUTY-SnAKER in the Chair] 

While commending this Motion for 
the aeeeplaJlce of the Haase, 1 

would like brleJty to touch upon 1110-
rl!8lono "'h7 I have br<'u.ht forwara 
this Bill. In recent times, we Itnr 
a good deal MIout panehayat raj. 
decentralisation and other thing .. 
which it is thoUllht would invoke the 
latent strength of our people, to ell-
able them to fulftl their tasks in the 
society. There is no doubt tha t if we 
really and truly mobilise the strength 
that is in our people, we shall puc-
ceed in moving mountains and 
achieving the goal of socialism that 
the country has .e: for itself. 

My object in bringing forward this 
Bill is to help the process whereby 
our people can assert themselves and 
see that their will prevails. 'nIis i. 
an object whiCh we all must share. 
That is why I feel I can claim the 
sympathy and support of the Hous" 
to my Bill. Among the most potent 
instruments of the peopl" in a truly 
self-governing State are such' devie". 
a. the initiative, the referendum and 




